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STATUTORY RESOLUTION SEEKING 
APPROVAL OF CONTINUANCE OF 
PROCLAMATION DAHED 18TH JULY, 
1990 UNIER ARTICLE 356 OF THE 
CONSTITUTHWV BV RELATION TO 
JAMMU AND KASHMR FOR A FUR-
THER PERIOD OF SIX MONTHS 
FROM 18TH JULY, 1995. 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): Madam 
Deputy  Chairman,  I move: 

"That this House approves the con-
tinuance in force of the Proclamatfoif 
issued by the President on the 18th July, 
1990 under article 356 of the Constitution 
in relation to the State of Jammu and 
Kashmir, for a further period of six months 
with effect from the 18th July, 1995." 

As this august House is aware, in view of 
the then prevailing situation in Jammu and 
Kashmir, a Proclamation: under Article 356 
of the Constitution was made by the President 
on 18th July, 1990. Since the law and order 
and security situation in the State continued 
to be serious on account of the unbated 
actions of Pakistan to fuel and abet violence, 
subversion and terrorism in certain parts of 
the State, approval of both the Houses of 
Parliament was obtained, from time to time, 
for the continuance of the Proclamation dated 
18th July, 1990. On the last occasion, when 
the question of extending Ptesident's Rule in 
the State Be-yond 2nd March, 1995 was 
being considered, I had mentioned in this 
august House that, as a result of the various 
efforts made by the Government, and 
consequent developments in the State, there 
had been a marked    improvement 

in the situation,., and a wide ranging: public 
debate was on, regarding the early restoration 
of the political process and the democratic 
institutions in the State. I also s.tated that 
keeping in view the overall situation and the 
trends, the Government felt confident that it 
would be possible to consolidate the position 
further with a view to initiating the demo-
cratic, process in the State in the coming 
months. 

In this background, Government had 
sought the approval of the House for 
extension of President's Rule in the State till 
17th July, 1995 when, according to the 
existing Constitutional  position, the 
maximum permissible period of five years of 
President's Rule in the State would expire. I 
also stated that the Government would keep 
the situation under continuous review and 
take further steps consistent with its desire to 
hold elections in the State at the earliest, with-
out compromising on essential require-mens  
of  security. 

Meanwhile on the ground, in Jammu 
and Kashmir, during the last one year, 
as a result of sustained and intensive 
anti-militancy operations by the security 
forces, the mililnnts had been brought 
under severe pressure. Simultaneously 
the pace of developmental work was 
also given an additional fillip. These and 
other measures taken by the Government 
resulted in an overall improvement in the 
situation. The attitude of the people had also 
undergone! a change indicating their 
disillusionment with the activities of the 
militants and a desire for  peace  and 
normalcy. 

The action initiated earlier in respect of 
certain procedural aspects pertaining to the 
conduct of elections, viz., revisionl of 
electoral rolls and delimitation of 
Constituencies was   followed   up    and 
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these have since been completed. Further 
steps as required under the State Election Law 
were also initiated to facilitate timely conduct 
of elections. Action is also underway for 
putting in place the required security and 
logistic arrange-ments for the elections. 

In the last three months, the political 
process has picked up speed in the State. The 
Home Minister and the Prima Minister had 
each a round of discussions with political 
leaders at the national level and also with 
some of the leaders from Jammu & Kashmir. 
The political parties started gearing up to 
prepare for the elections. In this situation, 
Government considered that it should be 
feasible to work towards conduct of elections 
for installing a democratic and responsible 
Government in the State before 17th July, 
1995. While, we did not like to tie ourselves 
to any deadline, we thought that 17th July, by 
which time the present spell of President's 
Rule expire is one of the milestones on the 
basis of which planning can be done. 

The continuing improvement in the 
situation, the talk of elections in the 
Valley, and the determinaion of the go 
vernment to conduct elections in the 
State have clearly unnerved the detractors 
of the Government and their mentors 
across the border, who have intensified 
their efforts to disrupt the electoral pro 
cess by every possible means at any 
cost. Most recently, their desperationj 
in this respect manifested itself in the 
dastardly action of tha Pakistan supor- 
ted mercenaries when the whole town of 
Charar-e-Sharief, including the Shrine of 
the patron Saint of Kashmir Hazrat 
Sheikh Nooruddin Noorani, equally reve- 
rred by all sections of the Kashmiri com 
munity, was set ablaze by them in the 
second week of May.  Attempts had been 

made earlier also to descrete the deeply 
venerated shrines of the Kashmiris. Reports 
indicate that, with the aim of sprea. ding 
disorder and strife in the State and inflaming 
communal passions, these elements could 
again try to misuse desecrate and cause 
damage to other religious shrines of various 
denominations. 

The burning of the Holy Shrine at Charar-
e-Sharief, despite the efforts of the 
administration and the security forces to 
prevent any such act of desparation by the 
militants by exercising the utmost restraint, 
has caused deep anguish and hurt among the 
psole of the State particularly in the Valley. 
Tin's incident also diverted the aftenlion of 
the State Government towards reconstruction 
and rehabilitaion of the town as speedily as 
possible. This incident did cause a set-back 
and it will take a little tims before the after-
effects of this incident wear out enabling the 
resforatfon  of confidence. 

In the wake of these developments in the 
State, a multi-party de'egation also visited the 
Stats where it also interacted with various 
sections of the people. The feed-back from 
this delegation as well as the discussion with 
leaders of various nntional parties, and with 
the Chief E'ection Commissioner who visited 
the State and interacted with Slate level 
parties show a genera! consensus that an 
elected Government must be restored in the 
State, though most of them felt that we may 
need some more time for holding the 
elections, and that holding the same before 
17th July would not be practicable. 

I can assure the House that this country 
will not be deterred in its determination to 
foil the aggressive designs and violent 
activities by Pakistan, and its mercenaries,, in 
the territory of India, and there will be no let-
up in the Government's efforts to restore 
normalcy and the  political   process  in   the  
State. 
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Considering the rapid developments that have 
been witnessed in the State recently, and the 
activities which the mercenaries in desperation 
could try to perpetrate, the Government  would 
have io re:nain duly cautious that a situation of 
a Constitutional vaccnm does not arise in the 
State even as there will be no dilution in the 
objective of restoring a democratically elected 
Government in the State in the near future. In 
this background, as a precautionary measure, 
and keeping in view that the term of President's 
Rule will expire in the State on 17th July, 1995 
and the Parliament will adjourn o" 2nd June, 
1995, a decision was taken after due 
consideration and deliberation, that Article 356 
ot the Constitution in its application to Jammu 
& Kashmir may be amended to enable 
continuance- of President's Proclamation issued 
on .18th July, 1990 for a further peroid upto one 
year after 17th July, 1995. In pursuance of this 
decision, a Constitution Amendment Order, 
providing as above, has been promulgated by 
the President on 31st May, 1995, in exercise of 
his powers under Article 370(1) (d) of the 
Constitution, with the concurrence of the State 
Government. As I mentioned above this is only 
an enabling provision. The Resolution before 
the House seeks an extension of President's 
Rule only for 6 months, from 18th July, 1995. I 
would also like to assure the house, that 
restoration of political process, and restoration 
of peace in the Valley through; the installation 
of a representative and democratically elected 
Government, as opposed to the gun culture 
which the mercenary elements want to prevail, 
is on the top of Government's agenda. For this 
purpose we would hold elections as early as 
possible at a time suitable to the nation. The 
latest extension of President's Rule is only 
meant to facilitate the process, and not to push  
is to  the background. 

ll.   In   the   light, of  the circumstances 
brought  cu't  and      keeping  in  view  the 

larger interests of the people of the State and 
the nation, I request the House to approve the 
Resolution. 

The questions  WAS proposed. 

 
THE MINISTER OF HOME AFFIARS 

(SHRI S. B. CHAVAN): May I clarify the 
position? According to Order 48 of 1954, it is 
not necessary to lay the Constitutional 
Amendment made by the President on the 
Table of the House or even to inform hon. 
Members as to what exactly are its eontaits. 
Only, as a result of the Constitutional 
Amendment effected by the President, if we 
ask for an extension of the President's rule 
for six months, a Resolution to that effect has 
to come before the House. Never before have 
we laid the Presidential ontei 
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Presidential order On the Table of the House and 
kept the House informed  about  if. 
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"IB told to revive Kashmir  network." 

"Centre probing leak of secret J-K 
documents—The Centre has started 
inyestigation into the "leakage" of 
proceedings of secret meetings and 
"confidential communications" from the 
Kashmir Affairs Department in Delhi, 
according to informed sources. The Jammu 
and Kashmir Government has taken serious 
note of the appearance of reports in a 
Bection of the media quoting official 
documents and minutes of the secret 
meetings on the Chrar-e-Sharief   episode." 
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[The     Vice-Cbaimian  AShri      Suresh 
PaeJiomi)  in (be Chair]. 

SHRI VENOD SHARMA (Punjab;: Mr. 
Vioe-Chairman, Sir, I thank, you very much 
for giving me this opportunity. There is no 
doubt that it is the. endeavour of the 
Government to hold elec-tious in Jammu and 
Kashmir. This process was initiated and it was 
to be completed before the expiry of the Presi-
dent's rule in Janmiu and Kashmir. When it 
was felt that elections would be held in a 
normal situation and the nexus between the 
terrorists and the mercenaries would be 
exposed, at the instance of the neighbouring      
country,   some  terrorists 

and   mercenaries        burnt  the  Charar-e-
SliaiiC   They  created  this situation  in Jammu    
and Kashmir   so   that   elections Could not be 
held there .Their whole idea was to  create 
communal tension so that elections were not 
held and a demoorati-ally elected Govtrnment  
was not installed there . Sir, this is not a new 
thing. These kinds of things are heppening for a 
long lime. These things are happening because 
of those people who are indulging in terrorist 
acts and who are not in favour of elections      
and   democratically     elected Oovernments.     
The     Government      has :.incereiy made up 
its mind to hold elections   in   Jammu  and 
Kashmir.   As   the Resolution itself depicts that 
in the next six  months   the  Government wiU   
create a conducive  atmosphere  in   Jammu and 
Kashmir so that elections could be held there.     
Just;  now     Mr.   Malhotra    was talking about 
the people who have migrated   from   Jammu 
and Kashmir.  This is a   very   iportant   aspect.      
Those  people who had been living there  for 
centuries and whose roots are there, due to fear 
of life, had  to migrate      from that  place. They 
are settled in variouls parts of    the country and 
are living in a very deplorable condition. Now, 
the Government has made  up   its   mind   to   
hold     elections there.   If  any   election   is   
held without giving  these   people   enough  
opportunity to  vote, that will not be  an 
appropriate election.   There  are   certain  
parties and there are     certain   individuals,  
who for their own political benefit,  are trying to 
exploit  the   sentiments  of   these  peopile. But  
I fail   to   understand   them.   These people  
who have   suffered  so much shall not be made   
stooges so that other people   can   achieve   
something politically. The      hon.   Home  
Minister   is   sitting here amongst us today.  
Earlier also, this question had come up in this 
House. A Plan   should  be made and it should  
be made available to the House.   The plan 
should be told to the House  or to  the natin.  A 
plan should be made based on what was done in 
the past. If it is not 
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possible  to  settle   these  people   in    the 
Valley,   they should be settled   in  other parts  
of the country  wherever they have taken  
shelter.   Some of the students left their   
universties   studies.   Some  of  the people  left 
their jobs.   They   are  today without jobs. 
Some of the parents do not have  enough  
money to give their children education.    0n 
this issue, I feel the House should be 
unanimous in extending support.   People    
who   deserve, must   be given mtonetary help.    
People    who    are educated    and  who 
deserve to get jobs, should be adjusted   in 
other places. Students who have passed from 
schools and colleges and who could not get 
admission in professional colleges   in J&K, 
should be  given  admission  on    priority  
basis. They should be adjusted    in  the various 
professional      colleges   of   the   country, 
They deserve all this because they had to leave   
their   homes,  their business, their lands and   
everything  else and had     Io come  out  of   
their  place,  not  happily. They   came out of 
that  place  with      a heavy heart.  Last but  not 
the least,      I must appreciate the efforts made 
by the Government  to bring normalcy   in  J & 
K.   lt   is very easy to criticise and Say that   
the  Government      had   done  very little.   
But  we   can   see what the situation was a few 
years back and what th© situation is today.   
The  contribution of the Central  Government 
and the contribution of the Government thtere 
has heen immense.  The people of the Valley 
have started thinking on the  lines that     the 
terrorists are  anti-socjal elements      and their 
activities are not in the interest of the nation 
and that they are playing into the hands of   
foreign countries        who want to see India 
weakened. People have cast  aspersions   on the   
security forces. The security forces deployed 
there stood the test of time.  They have fought 
valiantly.  Thy have suffered   and they have 
also   lost lives.   In a situation   of this kind, 
we cannot say that people wiU not die either 
on this side  or on that side. 

1 am very hopeful that in the coming six 
months, the situation there, which has already 
improved, wiU improve further. The hon. 
Prim© Minister, who is personally looking 
into it, is seized of the matter. The situation 
wiU becomei better and normalcy wiU be 
restored. There wiU be a democratically 
elected Government there, after the 
completion of the six months extension of the 
President's Rule. With these words, I support 
the extension of the President's Rules by 
another six months in the State. Thank  you. 

DR.      BIPLAB    DASGUPTA     (West 
Bengal): Sir, over the past few weeks, We 
have had a lot of discussion on the Kashmii' 
issue. In fact, we were quite prepared to pass 
this Resolution without any discussion. But 
some friends from the BJP insisted on 
speaking. We have our own views on this 
issue. I will not repeat what I had discussed 
earlier. I wiU only make one major point and 
one or two other points which th© BJP had 
raised. Elections certainly should be our 
ultimate goal. The society in Kashmir must be 
democratised. There should be elections. On 
that, there is no dispute between us and the 
Government. The question is whether the time 
is opportunte for holding the elections now or 
not. That is the question. A few days ago, we 
have had the unfortunate incident of the 
Charar-e-Sharief. So, we don't believe that the 
conditions are really normal for holding a fair 
election there. The people of Jammu and 
Kashmir are still under fear. That is true. Had 
it been only fear, that would have been a 
different matter. We could have taken care of 
that. But the fact is that a very large proportion 
of the population has remained alienated from 
us. They have been alienated from us politi-
cally, socially and in many other res-f pects. 
Without overcoming that, problem if you hold 
elections there, it might become covinter-
productive. This is the risk one has to   take.   
One has to con- 
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sider whether it is worth taking or not. The 
Coverument's  argument   is  that   we have  
done it in Punjab.    They say that in  Punjab   
also there was   this problem of terrorism. 
Eventually, an election was heldi   Of course,  
the turn-out was   low. But it did not matter.  
Finally, there was an elected Government and 
it  was  able to control the  terrorist  situation   
there. However,   I   would say that   the condi-
tions in  Kashmir and the conditions in Punjab 
are vastly different.   If you take into   account 
the Sikhs  of  Punjab, they were not alienated 
from the rest of   the population of India.   
Sikhs were      very much  an integral part,  and 
have always been,  even   now, of the Indian 
popula-tion.   You can see Sikhs  all   over   the 
country.  There is  no single comer     all over 
the country where you could     not see Sikhs.   
The economy, whether   it  is agriculture or 
other   sectors, of    Punjab was thriving 
despite terrorism.  So, there can  be   no 
comparison between      these two States.   
How many Kashmiris     are there in our 
national life? How     many Kashmiris atr there 
in  sports, as writers and   in other activities?      
How     many Kashmiris  are living  in Bengal 
or     in Assam? So,   their case is entirely 
different. The situation in Kashmir isdifferent 
because there is a very (jeep-rooted alienation 
and that reality  has to be   accepted. 

I would also like to make another point in 
relation to the holding of elections. The point  
is that an election in Kashmir wiU get an 
enormous amount of publicity in the 
internatimial media. I am sure many 
television crew wiU come there. Many 
voluntajjy otjianiisations will send their 
representatives to mooitor the elections in 
Kashmir. If there is a poor tum-out, just one 
ot two per cent, then I would say that 
whatever progress Wg have achieved so far 
would completely be negatived because of 
that unfortunate experience. So, I would say, 
let us not hold  a   sham election.   Sham 
elections, 

rigged elections do not really help us very 
much. We had to pay a very heavy price for 
rigging in some of the elections held in 1987. 
This one or two per cent turn-out in the 
elections would no really present a very good 
picture of what you are proposing to do in 
Kashmir. I would suggest that the Govern-
ment should consider the whole question in a 
cool and balanced manner. I would suggest 
that we should not rush for elections. My 
party's stand is that any attempt to rush for 
elections at this moment might be very 
dangerous for us. We are anyhow going to 
have months' extension. Think about the 
whole situation and then  take a decision. 

As far as our BJP friends are concerned 
they have made some points. Their points are 
very aggressive. I think on© of the reasons 
for the problepn in Kashmir is the BJP 
because.   ..{lnterruptions), 

SHRI CHATURANAN MISHRA: You 
connot point your finger this side. You point 
it to that side. 

DR. BIPLAB DASGUPTA: They are 
responsible for this. Had there been no 
problem between the Hindus and the Muslims 
in India, had there been communal amity 
between these two CMamxmi-ties, if the 
majority population in Kashmir had   
confidence in ..(lnterruptions). 

SHRI JAGDISH PRASAD MATHUR: 
The amity in 1947. ..{lnterruptions).. A 
majority of the population at the time of the 
Partition continued. {Interruptions). 

DR. BIPLAB DASGUPTA: I Will toll you 
what happened in 1947. In 1947, it the 
majority of the population of Kadtpiir went 
by the logic of Partitiwi, Kashmir should have 
gone to Pakistan, Don't fctfget 
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[BJ-. Biplab Das Gupta] that. Muslims are 
in majority in Kashmir. But the people of Ka-
hmir, under the leadership of Sheikh 
Abdullah, have opted 
for   India.        They   reject  the     Muslim 
League.  .    (Interruptions). 

THE VICE-CHAIRMAN        (SHRI 
SURESH  PACHOURI):     Mr.      Mathur, 
please don't interrupt. 

SHRI   JAGDISH PRASAD MATHUR: 
Sir, he is making baseless allegations. He 
does not know  the   actual position.. 
{Interruptions').. . . 

DR. BIPLAB DASGUPTA: You   don,t 
know the actual position. 

THE        VICE-CHAIRMAN (SHRI 
SURESH  PACHORI):   Please     conclude 
now. 

DR. BIPLAB DASGUPTA: The Poiijt I  
am making is that ..(interruptions).. 

THE        VICE-CHAIRMAN (SHRI 
SURESH       PACHOURI):   Please   make 
your   point. 

DR. BIPLAB DASGUPTA: We should 
realise what happened in 1947. The Instrument 
of Accession was signed in October, 1947, At 
that time, a blood-bath was going on the 
frontiers of Punjab, communal riots were at 
their peak in India and lakhs of people were 
being killed. At that moment, the Muslims of 
Kashmir under the leadership of Shaikh 
Abdullah opted to join India. They wanted 
some protection under article 370, which was 
understandable in that situation. But do not 
forget that had there not been article 370, there 
would have been no integration of Jammu and ' 
Kashmir with India. That reality has to   be  
accepted. 

Now, my position is this. I feel that if our 
friends in the B.J.P. become less belligierent, 
if they do -not disturb peace any more   anj  if 
they   develop amity- 

you have to develop amity—between the 
Hindus and the Muslims, maybe, that would 
help in the solution of the problem of 
Kaslimir. I will ask this question very 
pointedly. Suppose article 370 is not there, 
can they guarantee that all those who are 
opposed to India, will turn in favour of India? 
That is not possible. why you want to stop the 
discussions? Obviously one will take 
advantage of the differences in the Opposition 
ranks. Just today 96 per cent of the population 
of Kashmir is, probably, opposed to us. We 
must find out what the differences are within 
the Opposition and take advantage of it. One 
has to. take advantage of the differences 
which exist in the Opposition ranks. I see 
nothing wrong in the Government going jn 
for consultations. Now whether jt should be 
in consultation with the terrorists or not is a 
different question. But there are so many 
different shades of public opinion in Kashmir, 
so many different nuances in the way the 
popular opinion moves in that place. We must 
take advantage of these differences. 
Certainly, there is nothing wrong in our 
Government initiating some dis' cussion with 
them. In any case, at the end of the day, what 
is required is that the political process must 
be initiated. We have been discussing this for 
a long time. When I went to Kashmir in 1990, 
even then we were exploring the possibilities 
of a political process. So, we must initiate the 
political process in one way or the other and, 
certainly, all the parties will have to take the 
responsibility for this. 

But just now, I feel that the time is 
urge the Home Minister to kindly look 
not opportune for holding glection. I 
into it again and not to go on making 
promises of all kinds—that you wiU hold 
elections or this or that. Think about 
it rationally, coolly and don't rash in 
for elections. We have got six months' 
tinie more now. This will give us plenity 
of opportunity to take ?. fresh stock of 
the   situaticn,    Thank   you.  
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THE VICE-CHAIRMAN      (SHRI 
SURESH PACHOURI):    Let him    finish 
first. 
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SHRI S. B; CHAVAN: . Madam Deputy 
Chairman, I muust express my .greateful 
thanks to all the hon. Members who have 
given a large number of suggiosttans. 
Wherever they felt it necessary, they have 
also criticiied 'he Govemmsnt for some kind 
of action which, in fact, according to them, 
was not   called   for. 

I can  assure hon. Members that it is not 
because of any political pressuune from any 
foreign country that we are going to hold 
electioms in Jammu and Kashmir. It is far 
from the truth. Actually, both Pakistan and 
the terrorists and some other people are 
totally opposed to holding elections in that 
area. Some others might also be thinking that 
if we were 'to succeed in holding elecr tions, 
this issue which, in fact, could be used tor. 
some political puriposes in the international 
field,  would   not be   there. 

I do not minimise the criticism that the hon. 
Members have made. I canl assure all the 
Members and through this House, the entire 
nation that we are committed to holding free 
and fair electibns. Please, for God's Sake don't 
try to spread this kind of a canard that again 
threre is going to be rigging iq that area and 
that somebody is going to be foisted  on the 
Jatsmu and Kashmir people. Actually, nothing 
of the type. 

 

"try to spread a canard. We are not 
spreading a canard. We are all for electibns. 
We have never Said that the Government did 
not intend to hold elections. What we say is 
that you do not take tangible steps to restore 
the normalcy there. This is our charge. We 
have never said that you were not holding   
elections. 

SHRI S. B. CHAVAN: I request Som Palji 
to go thrbugh the proceedings too. I do not 
want to blame anyone. There were one or two 
Members. In fact, if you say this on the flobd 
of the House— nobody seems to be interested 
in the rest of the proceedings—such things 
will definitely spread like a wild fire. I can!; 
assure you on behalf of the Government that 
electibn's are going to be free and fair, and we 
do not propose to project anyone to be the 
leader of that area. They are certainly free to 
have elections, to chbose their own leader, 
whosoever they want to, and to choose the 
method that they like to have. But at the same 
time, if you say that, actually, this is going to 
be Sbme kind of an election in which you are 
going to indulge in this way or that way, I 
would like fo repeat the same thing again. I 
can assure the hon. Members, Shri Malhotraji, 
this is not under the pressure of anyone.    0n 
the  other hand. 

I can say that there are vested interests who 
do wot want elections at all. There are people 
who want to exploit this issue for political 
purposes. When I . say "political purpbses" if 
does not necessarily mean in our domestic 
area. They might   be   outside  the     country,    
Some 



SocDe people are more interested in. ex-
ploiting this kind of an issue for political 
purpoies. 

It is a fact, and J cannot deny the same, 
that there are some Government servants 
who, in fact, are getting their salaries here, 
but they have been trained in PaJdatan. I 
won't deny that. 1 would not dent; that, but 
you wiU, perhaps,   be  happy   to know      
that  the 
Jammu and Kashmir Government has taken   
action  against  them. I have  got 
a list of those persons against whom the 
action has been taken under section 311 of 
the Constitution. They have been dismissed 
from service. That process has been started, 
though I cannot possibljr »ay that we have 
succeeded in taking action on this matter 
aginst everybody who is in this category. I 
also cannot deny that some of the 
development money that we have been, in 
fact, giving to Jammu and Kashmir, has been 
going: into the hands of the terrorists. But at 
the same time, since last year, a considerable 
amount of money has been given in order to 
see that Jammu and Kashmir gets some kind 
of development, which, in fact, is there in the 
rural and urban areas. So far they were given 
a different kind of treatment. Now, the kind 
of assistance, which is made available to 
Jammu and Kashmir is 90 per cent in the 
form of grant and IO per cent in the form of 
loan, A special grant was given to them last 
year anaounting to about Rs. 950 crores, 
which, in fact, has been very handy in 
bridging the gap in res-" ources. They were 
having a deficit Budget and somehow it was 
a perpetual thing, which was going on. Ih 
order to overcome this difficulty, we gave ai 
special grant ta them to expedite certain 
projects which are in an advanced stage 

of completion in order to see that the benefits 
of those projects become available to them. 
Now a cell has been created in Jammu and 
Kashmir headed by the Financial 
Commissioner. It comprises Secretaries of 
different Departments. A Speciai secretaries 
Committee has beeit' appointed by the Prime 
Minister, which is looking into not only how 
the moosy is being spent, but also the question 
into whether in physical terms it has been 
properly spent or not. So, both these aspects 
are being monitored by the Government of 
India. 1 feel quite confident that we will be 
able to and niore money on development and 
see that the youngiften, who, in fact, are 
unemplpyed in that area, get some kind of 
employment. 

Shri Som Pal has said that a report has been 
submitted! by a Police Officer sajrjng that we 
requite a strength ct 7O,000 policemen in that 
area. I llave no quarrel on this point, whether 
it should be 70,000 or 50.000. It is a matter, 
which we will haVe to discuss. I cannot 
possiMy immediately react to it and gay, 
"Yes, we arc prepared to do it." But one thing 
I can assure the hon. Member that) in the 
recruitment which was done in he para-
military forces and also in the local police, a 
large number of youngmen of that area have 
been recruited. I am sure that this will send a 
proper message. 

Among the migrants then has been a feeling! 
that though assistance is given to all others, 
they, have been completely neg- . lected.' I can 
assure you that those who have no been able to 
join the edu-catidniU institutions, because they 
are not pitaperly functioning, priority will be 
given to them not only in Jammu but in 
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[Shri S. B.  Chavan] all other areas also 
and     on a priority basis all such students 
wiU be able to get 

admissions in all the technical institutions. I 

was surprised, when objection was taken by 

the hon. Member, Prof. Vijay Kumar Malhotra, 

on the statement which was made by the Prime 

Minister, to the use of the word short of 

'Azadi'j It is a very vaeue term. I do not think 

you can take objection to that. Try to 

understand, that. You might be having some 

kind of approach in your mind and from that 

point of view you might consider that you are 

going to grant Azad]. Whether it is gmng to be 

Azadi or not, ultimately, the Prime Minister is 

going to come before this House and J am sure 

he will be able to explain What are the contents 

of the package thR he had in mind, and 

whether it meets the aspirations of the local 

people pr not. You will be able to judge that 

.after you get the statement from the Prime 

Minister. 

 

 

Madam, I would like to say one more thing. 
Prof. Malhotra also raised a point about 
having discussion with these peoide. I do not 
know why we should take objec-' tion to this. 
In Assam, we have done the same thing, In 
other North-Eastern States, we are doing the 
same thing. Even 



if they are militants, if they are able to talk, 
let us at least Probe their minds and try to 
understand what exactly are their problems. 
A number of things are done due to 
misinformation and due to the kind of 
information which is being spread by 
Pakistan. These yottng men may fail prey to 
this misinformation cam-paign and that is 
why there is  nothing wrong if we discuss 
matters with them and try to find out what 
exactly they woinld! like to have and whether 
they are really interested in a mergct with 
Pakistan or they would like to be 
independent, I am sure we will be able to get 
information which, in fact, is very badly 
called for. 

I would also request: the House to kindly 
bear in mind that it is not a fact that the 
people of Jammu and Kashmir are totally 
alienated. It is not a fact. The situation in 
Punjab was different while the situation in 
this area is totally different. In fact the people 
of Jammu and Kashmir are also equally 
patriotic. But fear of gun is there, due to 
which they are not able to express what they 
have in their minds. That is why 
unnecessarily, we should not have this kind 
of a feeling among ourselves that these are 
the people who, in fact, are totally alienated. 

Regarding holding of elections in that area, 
I can well understand that the voting 
percentage may not be a$ good. Tn Pun. jab 
also the same thing happened. In Assam also, 
the same thing happened. But thereafter thing 
have improved. Now, almost nornial 
situations are prevailing in both the areas. I 
don't think by any stretch of imagination, you 
can- have a different yardstick for Jammu and 
Kashmir. I don't believe it. I am not prepared 
to accept this position that the people at large 
are totally alienated. It is not a fact, In fact, it 
is the fear of gun because of which they are 
not able to express themselves. That is why 
we wiU have to ga in for elections, have a 
repre- 

sentative Government in that area. There, 
after let them decide what they would like to 
have in Jammu and Kashmir instead of our 
deciding here and going into all the details of 
the case. 

I am greateful to the hon. Member, Mr. 
Venod Sharma, for nutking certain 
suggestions. About migrants, he said a 
number of things. There is one thing which is 
a matter for the Chief Election Commissioner 
to decide while allowing them to enroll 
themselves as voters because they were not 
living in that area. They were living in 
Jammu. They were living in Delhf and in 
different cities. But, at the same time, the 
Elestion Com-mission has allowed them to 
chroll themselves as voters. I have no doubt 
in my mind that the Election Commission 
wiU also try to find some way out by which 
they should be able to exercise their 
franchise. And let them not have this kind of 
a grievance in their mind that elections were 
held but they were not allowed to vote in that 
area .That is a thing which will have to be 
dispelled; 

I have replied  to   the     point of Dr. Biplab 
Das Gupta in a general manner. Regarding 
article     370,  the position  is absolutely clear.    
Of course, certain sections of the   House are 
opposed to the idea.   But I am pretty sure that 
a majo rity of the House definitely   believes 
in retaning article 370 which, in fact, was 
mainly responsible for retaining Jammu and 
Kashmir in spite of an adverse atmosphere 
that has been created.    It is be cause of article 
370 that some kind ot an   assurance    has 
been given.    If they want autonomy,    
certainly, on a broad basis, we wiU have to 
consider as to how far   we can possibly go 
and give them the  kind  of package  which  
will satisfy their aspirations,    lf not fully, at 
least partially, we should be able to,meet what 
they have in mind. 

1 do not   think  that Mr.   Chaturanan 
Mishra, when he spoke of the JKLF and 
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others and asked why they did not con 
demn the activities of those people..... 
(lnterruptions) ___  

 

But 1 agree with him and we wiU 
definitely call a meeting of all the politi 
cal, parties, take them into confidence 
  
and  discuss   the  whole  thing  absqlutely 
clearly. There is nothing to hide. We wiU be 
able to discuss a large number of. issues and 
transparency will be there, There wiU be no 
question of any other thihg in our  mind. 

These were the different points which the 
hon. Members raised. To the extent possible, 
I have tried to rpply to all the points. 

Madam, I would now request the House to  
adopt  this Resolution. 

 

THE DEPUTY CHAIRMAN: I shall now  
put the Resolution  to  vote. 

The   question   is: 

That this House approves the conti-
nuance in force of the Proclamation issued 
by the President on the 18th July, 1990 
under article 356 of the Constitution in 
relation to the State of Jammu and 
Kashmir, for a further period of six months 
with effect from the 18th July,  1995. 

The motion was adopted, 

SHRI S, B. CHAVAN: Madam, shall I  
make the statement now? 

THE DEPUTY CHAIRMAN; Chavan 
Saheb, before you make the statement, I have 
a request to make to Members. 
(Interruptions). 

SHRI S. S. AHLUWALIA: The Minister 
is in  labour   already. 

THE DEPUTY     CHAIRMAN:     The 
Minister is  in  great   pain. 

SHRI AJIT P. K. JOGI: It will not be a. 
normal delivery. It has to be a Caesarean    
one..     {lnterruptions). 

THE DEPUTY CHAIRMAN:  That is 
the Ministry.    I cannot  help it. He is the 
Minister of Labour.   It is the Prime 

†[    ]   Transliteration in Arabic script. 
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Minister whe  give  him that job (nter-
ritptions). ,He has to labour hard and in that 
process, he gets   some pain. 

SHRI JAGDISH PRASAD MATHUR: In 
spite of the fact that he is under labour, he is 
laughing. 

THE   DEPUTY   CHAIRMAN:      Some 
people   are   bold   enough    to  laugh -------  
(Interruptions). Chavan Saheb, your 
statement was listed to be a 5 o'clock. It 
was in reply to the matter raised regard 
ing the atrocities on he Scheduled Castes 
and Scheduled Tribes in Gujarat. Now 
*may I make a request to the Members? 
I have three names before me 
for     clarifications. Having     said 

that, I would also say that the right of 
Members to ask for clarifications is not going 
to be curtailed and is not going to be 
withdrawn, but as we have the Maternity 
Benefit Bill pending and we are short of time, 
can I ask the Home Minister to lay it on the 
Table of the House? I have three names. One 
is Mr. Mahendra Singh Kalyan who is not 
here in the House. I have the names of Mr. 
Jagesh Desai and Mr. Parmar. The two 
Members are present here but I request both 
the Members that they may read the statement 
which the Home Minister has brought and if 
you think that there are still certain points) in 
your mind, You can ask about them at some 
other time but not today. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): Madam, ma,y I clarify things? 

THE DEPUTY CHAIRMAN: Yes. Sure, 
sure. 

SHRIMATI MARGARET ALVA: 
Madam, I had requested the Members already. 
Since yesterday there had been detailed 
questions and comments made on the. floor of 
the House on this issue. 

The hon.  Home Minister  had said that he 
would get information  based on  the queries 
which had been raised and would come back 
to the House  and then make a statement.   I,   
therefore,     request    the Members that since 
it was a reply to the clarifications already  
sbught on the floor of the House, there would 
be no need for seeikingj  clarifications  on    
dlarifioations. So, the Members had very 
kindly agreed that  they would not raise 
clarifications. Since   they had already  asked   
questions yesterday, I would request that this 
Statement be taken as a reply to those queries 
and we close the matter there. 

SHRI AJIT P. K. JOGI (Madhya Pradesh): 
Provided they also do not ask questions, 
Madam. 

THE DEPUTY CHAIRMAN: Nobody is 
asking. 

SHRI M. A. BABY (Kerala): Madam, 
since they are withdrawing, we do not 
propose to give our names. 

SHRI JAGESH DESAI (Maharashtra); 
Madam, I want to have some information. I 
have got a information that the Chief 
Minister, Mr. Patil and some officers of the 
Home Ministry have come {» Delhi today to 
meet the Union Home Minister. I want to 
know whether it is right or wrong. 

SHRIMATI MARGARET ALVA: That is 
why I said, based on the infonnation received 
the Minister is going to make a statement. 

SHRI AJIT P.   K.    JOGI:   We have, agreed 
to it. Let the hon. Home Minister make   his   
statement.    Since nobody else is asking, we 
also will not ask. 

THE DEPUTY CHAIRMAN: Let   him 
lay it on the Table because we wiH have a 
Half-an-Hour Discussion after the Bill is 
passed. 


